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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, KOLKATA
T.A No~- e aoay
Original Application No- 106/2022/EZ

In the matter of:- A petition for intervention/ addition of parties.
AND

In the matter of:- Shri Jogendra Pradhan aged about 68 years,

S/o- Late Baury Pradhan,
At- Dhenkana, Po- Malisahi, Ps/Dist- Nayagarh.

...... Intervenor } ?ru;\ws'w’

Regpobdent

AND

In the matter of:- Dasarathi Swain ...  Applicant

.@\Fy -VERSUS-

State of Odisha and others ... Respondents

The humble petition of the

intervenor named above;
MOST RESPECTFULLY SHEWETH:-

1. That the above Original Application has been filed by one Dasarathi

Swain with the allegation that road from Balabhadrapur to Dhipmal is




being constructed on Plot No- 773 and 9 and Khata

Gramya Jungle, in Mouza - Gudupangi of Dist- Nay :
having forest clearance as required under Section- 2 of the Forest

(Conservation) Act, 1980.

. That by order dated- 20.10.2023 this Hon’ble Tribunal adjourned the

matter awaiting the further development of W.P.(C) No- 21456 of
2017 (Duryodhan Pradhan and others Vrs. Union of India and others)
and W.P.(C) No- 35174 of 2020 (Jogendra Pradhan and others Vrs.
State of Orissa and Others) and by order dated- 08.02.2024 the matter
was adjourned to 11.03.2024 observing that W.P(C) No- 35174 of
2020 (Jogendra Pradhan and others Vrs. State of Orissa and Others)

has been dismissed on 07.12.2023 due to non-prosecution.

. That the present intervenor namely Jogendra Pradhan being

authorised by 75 number of villagers of different villages filed the
above Writ Petition No- 35174 of 2020 in the nature of a PIL before
the Hon’ble High Court of Orissa against the State of Orissa, Union of
India, certain other statutory authorities and private individuals
namely Duryadhan Pradhan and others with the prayer to direct the
Opp. Parties to make construction work of road from Balabhadrapur
to Dhipamala as the 1% sanctioned road project in PMGSY Scheme

which is the subject matter before this Hon’ble Tribunal. Another



Duryodhan Pradhan is the petitioner along with some other persons in

W .P.(C) No- 21456 of 2017 which was filed before the Hon’ble High
Court of Orissa.

4. That in the W.P.(C) PIL No- 35174 of 2020 counter affidavits have
been filed by different departments of State Government as well as
Union of India and private Opp. Parties have also filed their affidavits
on the subject matters which is pending for adjudication before this

Hon’ble Tribunal.
5. That the petitioners of the above Writ Petition No- 35174 of 2020
filed LA. No- 3470 of 2024 for restoration of the case which was
\@g/}" dismissed for default on the grounds stated therein and the matter is
& likely to be taken by the Hon’ble High Court of Orissa shortly and
there is every chance of restoration of the case and hearing of the

same on merits.
6. That after necessary verification and getting no objection and consent
for the said village road in question necessary amount was sanctioned
to benefit huge number of villagers of 14 villages having large

number of SC and ST population in the district of Nayagarh. However

some motivated persons of village Gudupangi in connivance of some



place between the Gudupangi Villagers and Petitioner’s Villagers in

presence of the District Administration and Local Police for
development of the village road but suppressing all the materials in
this regard the matter was agitated before this Hon’ble Tribunal by
one Dasarathi Swain who has been set up by some mischivious
persons of the village- Gudupangi to cause deliberate obstruction in

construction of the village road.

. That the intervenor who is the Petitioner of the W.P.(C) No- 35174 of

2020 being the representatives of huge number of villagers in the
district of Nayagarh is a necessary party to the present proceeding and
he should be allowed to be added as a Respondent for enabling him to
file the written statement/objection and all the necessary documents in
connection with the case for proper adjudication of the matter and the

same is also necessary in the interest of natural justice.
PRAYER

It is humbly prayed that the intervenor named above be added
as one of the respondents in the above case and the petitioner as well

as respondents may be directed to serve their pleadings/documents



within a time specified by this Hon’ble Tribun
*

statement/objection can be filed by the intervenor\and he mg

N [/7~ e \N/
) . N . OF Y%
allowed to take part in the hearing of the matter for the eﬁﬁ'}us/tice.

And for this act of kindness the intervenor shall as in duty

bound ever pray.

Cuttack By the Intervenor through,
,@\u}a/ﬂ‘
Date- \1\02|n024 ADVOCATE
Bl MO .. il B AFFIDAVIT

I, Shri Jogendra Pradhan aged about 68 years, S/o- Late Baury
Pradhan, At- Dhenkana, Po- Malisahi, Ps/Dist- Nayagarh, do hereby

solemnly affirm and state as follows:-
1. That, I am the Intervenor in the above case and I am fully
acquainted with the subject matter pending before this Hon’ble

Tribunal.

2. That, the facts stated above are all true to the best of my

knowledge and belief.

Identified by
/@ \9(»’/\ N 0&2:\'\"0 u-a—"{m&o—g

Advocate Deponent.
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No. 21456 of 2017

Duryodhan Pradhan and Others Petitioners

| None
-versus-

Union of India and Others ... Opposite Parties

Mr. Debakanta Mohanty, Addl. Govt. Advocate (State)
Mr. P.K. Parhi, Deputy Solicitor General (U (0] )]

CORAM:
ACTING CHIEF JUSTICE DR. B.R. SARANGI
MR. JUSTICE MURAHARI SRI RAMAN

ORDER
Order No. 0 07.12.2023
06. 1. None appears for the petitioners at the time of call.
2. Mr. P.K. Parhi, learned Deputy Solicitor General for Opposite
Party-Union of India and Mr. Debakanta Mohanty, learned Addl.
Govt. Advocate for Opposite Party-State are present.
3. Since it is a year-old matter, we are not inclined to grant further
time. Accordingly, the writ petition is dismissed for non-
prosecution.
(DR. B.R. SARANGI)
ACTING CHIEF JUSTICE
(M.S. RAMAN)
JUDGE
SK Jena/Secy. '
0%
Hrut (’ow
| ) L
Signature Not Verlfl_%d A€
Digitally Signed (RD\}OUP‘
Silgll'ledyby:gSXNJAY KUMAR JENA
Designation: SECRETARY i

Reason: Authentication
Location: High Court of Orissa, Cuttack. J
Date: 09-Dec-2023 14:16:06
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IN THE HIGH COURT OF ORISSA AT CUTTACK
W.P.(C) No. 35174 of 2020

Jogendra Pradhan and Others Petitioners
None

-versus-
Opposite Parties

State of Odisha and Others

Mr. Debakanta Mohanty, Addl. Govt. Advocate (State)
Mr. P.K. Parhi, Deputy Solicitor General (OP Nos.3 and 4)

CORAM:
ACTING CHIEF JUSTICE DR. B.R. SARANGI

MR. JUSTICE MURAHARI SRI RAMAN

ORDER
Order No. 07.12.2023
14. 1. None appears forthe petitioners at the time of call.

2. Mr. P.K. Parhi, Jearned Deputy Solicitor General for Opposite

Party Nos.3 and 4, Mr. Debakanta Mohanty, learned Addl. Govt.

Advocate for Opposite Party No.1 and 2 and Mr. Sankar Prasad

Pani, learned counsel for Opposite Party Nos.12 to 14 are present.

3. Since it is @ year-old matter, we are not inclined to grant further

time. Accordingly, the writ petition is dismissed for non-

prosecution.

(DR. B.R. SARANGI)
ACTING CHIEF JUSTICE

(M.S. RAMAN)

JUDGE
SK Jena/Secy. M
o
oY
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Signature Not Venﬂ%d N <€
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Digitally Signed

Signed by: SANJAY KUMAR JENA ){D
Designation: SECRETARY

Reason: Authentication

Location: High Court of Orissa, Cuttack. _

Date; 09-Dec-2023 14:16:06



FORM OF VAK

ALATNAMA

IN THE ' _ ) o ite
Nalonal freen Tulbunal, €agdertn Zone , KolKald
0 .M. Case No.__106 A ofzoa._a.7/ EX .
8 [®)

Dasarate  Lwwain Plaintiff/Appellant/Petitioner

Between Versus )
t/Opp. Pa £
ChalE D_%' Dl s and othots Defendant/ Respondent/Opp. Party

Know all men by these presents that by this Vakalatnama
We Crl Toqu\g\ru. ':Pn_a_a\kn.n a__?ru«\ Joout” 68 YW’ ﬁ}o —
[l Bourey Pradhan, A - Dhenkone., Po - Malfeall

Pﬁ/biu— - r\\&da.ao.ﬂ)\

Plaintiff / Defendant / Appellant / Respondent / Petitioner / Opposite Party in the aforesaid Suit
/ Appeal / Case do hereby appointand retain {n2 Anup Wumart Bese, My, &
N (0 Mob No - 8362221674, 4ot \d -
J*"“Y'“L Cevdar, A, o a_a\vm‘:f_\:_sﬁKu\n:LQ%@
Advocate (s) to appear for me/us in the above case, and to conduct and prosecute or&‘w’ e
defend the same and all proceeding that may be taken in respect of any application connected
with the same or any decree or order passed therein including all applications for return of
documents or receipt of any moneys that may be payable to me/us in the said case and also in
applications for review in appeals under Orissa High Court Order and in applications for leave
to appeal to Supreme Court. I/We authorise my/our Advocate (s) to admit any compromise

lawfully entered in the said case.

Datedythe | Lo 3? 2024 ! SQ‘&Q”@W %T\Q&@
Recived from the Executant (s) SIGNATURE OF EXECUTANTS
satisfied and accepted as | hold

no brief for the other side.

Advocate
o

Accepted as above

O

Advocate



2 i ‘me 12 32 PM . g .

to Sankat saswatapatnalk@yah N

| am sendlng herewnth the copy of the !nterventlon o
- Application filed by Jogendra Pradhan along w:th the
annexures in O. A No- 106/2022/EZ

Yours Smcerely,

F 'Arplt Slkdar

‘Advocate for the !ntervenor :
Mob- 8763221672 |
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